4 ' CEN TRAL ADMINISTRAN IVE TRIBUNAL,LUCKNOW BE.NCH
N . s
LUCKNOW b
y 0.4, No. 121 Of'1992.
' \ P
R.P.Dwivedi ard 5 others Applicants.(hwkéﬁM)
versus

Unionof India throud: the Sereetary
Railway Board, Rail Bhawan,¥ew Delhi,

2, Secretary,kailway Board, Rail
Bhawan, New Delhi, '

3. The General Manager, Northern
Reilway, Baroda House, New Delhi,

4, The Divisio=nalRail Manager,
Northern Railway, Lucknow,.

5. The Sr. Divisional Personnel
Officer, Northerm Railway, Lucknow.

Respondents.

Hon,Mr, S.N. Prasad, Member Judicial.

The applicaits have approéched this Tribuaai
uméér section 19 of the Administrative Tribunals
Act, 1985 with the prayer to the effect that the
nroposcd test an&.intervi;w through tlie letter
Aﬁnexu;e No. 1vam 14.3.92 be cancelled;and the

directions be issued to the respondents to prepare:.

tl.e seniority list ard to finalise it before making am?'

selection by holding the test and interview, and the
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l‘ ~~
applicants be declared as gualified amd eligible u, fEe

2
&> the pay scale of B 2000-3200 and entitle to

get prémotion according to rules.
. ~
2. The main grielduee of the apnlicants, as ventilated

— .
in-their applications, interalia, is that the

!
petitioner No. 1 wes appointed onthe post of AgSistant

tation Master in the year 1979 and worked as such

(€3]

_ o~
£ill the yoar 1984, when he was sent for training d&

€ t he post of Station Mastsr/Yard Master/Section
Controller/T.I. on 17.5.84 t- the Zonal Training

5chool, Chandausl and he completed the tgaining

in the month of May, 1985 ang was posted as Station
Master/Yard Master in the month of DeCember, 1987
and he is still workiﬁg on the szme post, Ihe

applicant Wo. 2 was appointel on ths post of aAssistant
Station Master urcer the respondents(opposizg parties)
‘ b
ard cortinved to work as such till Julx&wl983A-$k
was sent for training to the Trezining School, Chandeusir .

f ,

He completed training inthe momthof May, 1985, and
(

at presert he is postad as Assistant Stetion Haster

Phaphamau, Jistrict allahasbad., The petitioners 3 to 6

~

were selectey for the post of Traffic Apprentices

by the Railway Recruitment Board, Allahabad ir

the month of December, 1986 and they were sent for
training at Chandausi and completed the training
on 15.2.90. The epnlicants No, 3 to 5 were posted

o~
as Yard Master ard are still posted on the same post ord.
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Petitioner No, 6 was posted as Sectiom Controller

and he is now posted as Stetion Master at Jaltipur..

It has further been statec that the petitioners are

at present worklng in the pay sccle of B 1600-2660.
The work and conduct of the applicants has beeﬁ

satisfactory and the re has never been é1j complaint.
vagaiﬂst them of ény kind. The next higher post from

the pay scale of & 1660 -2660 is Rs 2000-3200 which
is liable to be filled up by promotion to the extent

of 100 petrcent of the vacancies amongst the Station

~ {

Masters/T.I. and Yard Masters &= onthe basis of-éé&%

. [
sélctibﬁ<;onthe basis of circular No.-757-3/42(EIB)

ced 25.7.88 fAnnexure A-2 to the applicetion) of

the Reilwecy Board issued by Genereal Marager, Northern
Railvey. It has further been stated thet thers are
at present 17 vecancies of ¢general candidates in the

pay scale of Bs 2000-3200.and according to para 216(48)
/' .

four timszs of the number of existing and anticipated

vacanCies plus 20 Qercenb tVefbof for unlore%eCﬂ
vacanciles will be called for written test, But the

respondents have called for only 55 generml candidates

for the tast through the let:=r Annexurc 1.

3. This is worthwhile to mention this fact thet

as per interim order pacsed ir tiids cease on 13.3.92,

by this Tribuna, the applicants were aldowed to apoear

in the writ-.en tsst which wes going tobe cornducted on
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14,3.92 by the respondents for sel=ction for the
L

'P
~
post of S5.S./Deputy #hief Yard Master/Traffic Inspector

ﬁ%fgrade Rs 2000-3200(R.P.S.) as detailed in Annexure-1

A
Howuver, the responcents vere Girected not todeclare
!
the resilt of the saidé written test till further Orders.
Sir~Cce the applicants have already apprared at the

aforssaid test, as indicated anove, keeping in view

~oll

tre facts and circumstances of the case and aspectyof
A

the matcer, 1 find it cxpedient that the ends of
justice would be served if the résponients are
dirécted to prepare'thé seniority 1ist of the applicants
alongwith other counterparts of the same scale in
accordance with the extant rulés, regulations and
oréers of the Railway Board in this ragard, end

7

thereafter to declare the résult of th: aforesaicd test

as well in accordance with law and extent rules,

regulations and procedure by a reasored and spealing
N /‘ "~

order within a period of three mopths from the cate

of receipt of a copy of thks order and I order accordingly

4. rIhe application of the applicant is disposed of

as above and the interim order passed earlier stands

vacated.No order as to costs.

Zember Judicial. ‘7/74 72
Luckow: Datecs 27.4.92,



